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16.31 m. 
SREE CHITRA TIRUNAL INSTI-
TUTE FOR MEDICAL SCIENCES 
AND TECHNOLOGY, TRIVANDRUM, 

BILL 
MR. CHAIRMAN: I have received 

this letter from Shri Shivraj V. Patil: 
"Sir, ... 

THE MINISTER OF PARLIAMEN ... 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARA-
IN SINiGH): That is not required. It 
is enough you give the permission. 
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MR. CHAIRMAN: I have given the 
permission. Shri Shivraj V. PatH, 

THE MINISTER OF STATE IN 
~HE MINISTRY OF DEFENCE 
(SHRI SHIVRAJ V. PATIL): Sir, I 
bt'g to move·: 

"That the Bill to declare the Sree 
Chitra Tirunal Medical Centre 
Society for Advanced Studies in 
SpecialiHes, Trivandrum, in the 
State of Kerala, to be an institution 
of national importance and to pro-
vide for its incorporation and mat-
ters connected therewith, be taken 
into consideration." 

This Bill seeks to declare th.e Sree 
Chitra Tirunal Institute for Medical 
Sciences and Technology at Trivan-
drum as an institute of national im-
portance for development of biomedi-
cal engineering and techno1ogy, under 
article 246 of the Constitution. 

This Institute was established in 
the year 1973 as an autonomous regis-
tered. society under the relevant So-
cieties Registration Act, It carries on 
studies, and is engaged in research, in 
medical subjects; it lays special focus 
on biomedical engineering and tech-
nology. 

This Institute is having good assets, 
The value of the assets, created out of 
the Kerala Government's grant, inclu-
ding the value of the building donated 
by the royal family of Trivandrum, 
is about Rs. 425 lakhs, ex-cluding the 
cost of land, Since April, 1980, the 
Central Government is providing 
funds for the functioning of this Medi-
cal Centre" 

A Bill tor declaring this institution 
as an institute of national importance 
was introduced in Rajya Sabha, and 
the Bill was passed on 15th May, 1979. 
But it could not be brought to the 
Lok Sabha as the Lok Sabha was dis-
solved. So, the Bill lapsed. Now, 
'tho Bill has been introduced in this 

House. I would request that the Bill ' 
be con$idered and passed. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to declare the Sree 
Chitra Tirunal Medical Centre S0-
ciety for Advanced Studies in Spe .. 
cialities, Trivandrum, in the State 
of Kerala, to be an insti tution of 
national in1portance and t3 provide 
for its incorporation and matters 
connected there\vith, be taken into 
consideration," 

MR. Lawrence, 

SHRI ::\/f. M. LA WHENCE (Iduk-
ki): Mr. Chairman. Sir, I welcome 
and support this Bill-this step of the 
Central Government. This Institute 
has been in ~xistence for the last seven 
years and has a great reputation in 
OUr country. My only appeal to the 
Central Goyernment which is taking 
over this Institute is that this reputa-
tiOn should be continued and the work 
'which is being done therf: should be 
augmented further. I know very well 
that the intention of taking this step 
is only that. I would ha\'e prefer~'::,rl 

if this InstItute 'wa, under t 11\ Sate 
Governnlent. But the resou rces of 
the State Governlnent are scarce: be-
cause of that, the State Government 
cannot take it over. I know that very 
well. My only appeal to the Central 
Government is that the service condi-
tions ot the employees there should 
be safeguarded after this Institute is 
taken over by them. 

I again welcome and support this 
Bill. 

SHRI XAVIER ARAKAL (Ernaku-
lam): I take this dpportunity, on 
behalf of the people of Kerala. to 
congratulate our beloved Prime Min-
ister, Shrimati Indira Gandhi, for tak-
ing over this Medical Institute which 
has a great reputation. 

Sir, thi~ Tnsfitute hari the reputation 
of being one of the best medical insti-
tution,; in Asia, The idea of research 

----------------------------------------------.-------------____ .Moved with the recommendation the President. 
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and development in the field \)1 
Science and Technolou and imple-
mentation of the researches was first 
mooted by our late, Jawaharlal Nehru 
and, step by step, it is followed by 
our Prime Minister, Shrimati Indira 
Gandhi .. 

It is also gratifY.1ng to note that a 
separate department is created. in 
charge ot a Minister to look into the 
research and development of science 
and technology. In our election Mani-
fest0' the Presidential Adaress and the 
budget speech the Congress Party has 
given due importance and has laid 
its emphasis on research and develop-
ment ot science and technology. This 
is a step in ensuring that object, if 
I may say so. If you look at the title 
of the Bill, it reads: 

'The Sree Chltra Tirunal Institute 
for Medical Sciences and Techno-
logy'. 

In that context ma~' I refer you to 
the staternent of objects and reasons 
wherein it IS stated t"'at this aut('no-
mous body ,vhich \\'as ~et up in 1974 
has become an instItution of natIonal 
jmportanct<'l In order to enhance it~ 

:lnpol'tan(..~ 10 the field of research and 
development, thIS Institution is nov; 
taken over as a statutory body-corpo-
rate by the Central Government \vlhch 
means that more aid will be given 
to this institution and more research 
and development will be undertaken 
by this institution If you refer to 
the Financial Memorandum, it has 
been clearlv stated that grants-in-aid 
as well a::.-. plan resources win be mO-
bilised t( \ ~evelop this institution as 
one of the best institutions in the 
world. That credit ought to go to our 
Prime l\11nister certainly I am tak-
ing the l'on. Minister to clause 1 (2) 
\vhich ~,a} s: 

'It shall come into force on such 
date as the Central Government 
may" by notification in the Official 
Qazette. ap:Joint.' 

I beg to differ on that. My submis-
sion is that this should come into 
force at once. If you refer to clauses 
14 and 28, you will understand why 
this should come into for~e at once. 
Clause 14 refers to the vesting of all 
propertie~ which had vested in the 
Sree Chitra Tirunal Medical Centre 
Society for Advanced Studies in Spe. 
cialities. Trivandrum, immediately b&-
fore the commencement of this Act 
in the Institute. Clause 28 refers to the 
service conditions of the employees. 
Therefore, my submission is that this 
should not be postponed. Immediately 
this Bill should come into force once 
it is passed by this House. Clause a 
and clauses 12 and 13 have very clear-
ly and categorically stated the noble 
objectives of thlS new institute. 

Sir, clause 5 says: 

"The institute shall consist of the 
following members." 

What are the functions of those mem. 
bers? What \v111 be the function of 
the institute in contrast with the gov-
ernIng body? The functions of the 
govern] ng bod\' are well spelt out 
but here I see certain ambiguity. 
That ~hould be removed by a clarifi-
cation on the part of the hon Minis. 
ter. 

Sir, clause 22 says: 

·'No act done or proceeding taken 
by the Institute, Governing Body 
or any standing or ad hoc commit-
tee under this Act shall be ques .. 
tioned on the ground merely of the 
existence of aJ\J vacancy in, or 
defect in the constitution of, the In-
stitute, Governing Body or suck 

standing or ad hoc committee.'" 

My subnlission is that if an error is 
committed or a mistake is made it 
should have a right to question it be-
cause the experience of some other In-
stitutions compel us to say that it 
should have the right to question it. 
That is "lny submission. 
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Now, I Would like to r·efer to 
Claus·e 25 which says: 

"The Institute shall carry out 
such directions as may be issued 
to it from time t o time by the Cent-
ral Government for the efficient 
administration of this Act." 

Now, Sir, you will observe that more 
power is given to the Centre. My sub-
mission is that if more power is given 
to Centre then bureaucracy will get 
involved and the institute may not be 
able to carry out its work -properly. In 
this connection I would also like 10 

draw the attention of the House to 
. Claus.es 31 (1) and 32 (1 ) which read 
as under: 

"31 ( 1) The Central Government, 
after consultation with the Insti-
tute, may, by notification in t he offi-
cial Gazette, make rules to carry out 
the purposes of this Act: 

32 (1) The Institute may, wrth the 
previous approval of the Central 
Government, make regulations con-
sistent with this Act and the rules 
made thereunder to carry out the 
purpos.es of this Act, and without 
prejudice to the generality of this 
power, such regulat ions may iPrO-
vide for-" 

Sir , if you go through the scheme of 
these various claus·es you w ill see 
that more power and more contr ol is 
sought to be given to the bureaucracy 
in Delhi. That is where I differ. 
Though th is is a body-corporate yet 
b ein g a research and development in-

. s t itution it should have the freedom 

In nutshell my submissions are : 
This Bill once it is passed should come 
into fgrce at once. Secondly, it should 
have more fr eedom t o do its research 
and development in consonance with 
national polic:y. Thirdly, this institu-
tion should have identical aspects like 
all-India Medical Institution. If we 
could bring this institution at p ar with 
all-India institutions then definitely 
this institution will be a great national 
achievement. With these worlds' I 

etc. Bill 
once again thank you for giving me 
this opportunity and thank the Gov-
ernment especially Shrimati Indira 
Gandhi for taking initiative to take 
over this institution and make it a 
national institution. 

SHRI RA VINDRA VARMA (Bom-
bay North): Mr. Chairman, Sir, I rise 
to support the Bill that has been 
moved by my bon. friend Mr. Patil. I 
would, first of all, like to congratulate 
him or his well-deserved elevation. 
However, Sir, he is appearing before 
the House today more as a care-taker 
rather than as one moving a Bill 
relating to his own portfolio. However, 
Sir, the House is quite familiar with 
his versatility. I am sure he will be 
able to deal with the many points that 
hon. Members may raise in the course 
of this Debate. 

I shall no't twit the hon. Member 
Shri Zavier Arakal on the choice of 
persons on whom he wanted to shower 
his love and credit for this BilL It is 
entirely a person's own di scr:etion 
and I will noli go into it. However, Sir, 
as the Minister himself has stated, this 
Bill is not new to the Parliament. In 
fact, it has been knocking at the doors 
of Parliament for quite some time. It 
is an over-due Bill. This Institution 
should have been in fact declared an 
Institution of National Importance 
long ago. Sir, it was set up in the 
year 1973. Even since it started 
functioning, it began drawing national 
attentiO/tl . It did so because it set 
its sights on a specific area of study , 
service and research- that was the 
relation between bio-medical service 
and bio-medical technology and the 
yoking of the present achievem ent , all 
t hat m ankind can lay its claim to, to 
this particular area, in which the 
Centre wanted to concentr ate its 
attention. Sir, it is true that soon 
after it came into being it has set up, 
a very modern hospital, providing 
services in Cardiology and Neurology; 
it provides these services; it makes 
them available at marginal cost. 

Those with income below Rs . . 30() 
per month for instance were almost 
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treated free in this hospital and are 
being attended to. 

MR. CHAIRMAN: Patients from all 
parts of the country can come there. 

SHRI RAVINDRA VARMA: Yes, Sir, 
all parts o-f the country. Perhaps the 
hon Minister would have referred to 
that had it not been that he has beeln 
holding somebody else's baby·; This 
institution therefore has been not only 
providing medical services-in fac t that 
is the least part of the work of the 
institution-but its object has been this. 
My friend Mr. Xavier read out th e 
objects from the/ Bill ; I will not read 
out the clause. But I will state this 
much that its main objects have been 
to provide and promote advanced 
medical facilities in bio-medical engi-
neering and related technology_ Sir, it 
should be noted by the House 
that this Bill is being brought 
before t~ House by the Minister 
Of Science and Technology. and 
not by the Health Minister. This 
!is because this is on:e of those 
very few institutions in this country 
where Science arid Technology are 
being applied to the field of Medicine. 

MR. CHAIRMAN: I think we 
describe the whole· thing as Medical 
Science. 

SHRI RAVINDRA VARMA: Quite 
true, Sir. When you talk of Sci.ence 
and Technology, the Institutions run 
by the Department of Science and 

"' Technology, one always imagines 
institutions that are devoted to the 
conventional fields like physics 
chemistry and technology, that is 
related to industry. But, Sir. with 
your wide experience and knowledge 
you know that there are not many 
institutions in India where technology 
is being yoked particularly to the 
field of Medicine. And that is the 
speciality, the specific area that this 
Centre has been addressing itself to. 

The Centre has also a magnificent 
team of researchers-bio-chemical 
engineers, chemical engineers and 
others. · nd again Sir, as you as~ed 
rightly, competent people from all over 

Services etc. Bin 
India are working in this magnificent 
team. No amount of praise will be 
adequate to compensate· them for the 
magnificent work that they have 
already done in the field of work, 
related, for instance, to promoting 
self-sufficiency in devices, and appli-
ances, achieving a comparable degree 
ef excellence in designing and employ-
ing devices like catheters, heart valves 
etc. which we have been importing 
into this country. It is a matter of 
pride for us that it has been possible 
for tlus team of scientists and medical 
technologists to design, tQ manufacture 
and bring into use these things which 
we had been importing and where we 
had not applied technological knOiW~ 
ledge to achieve self-sufficiency. ·· 
1•6.52 hrs 
[ MR. DEPUTY-SPEAKER in the Chair. 

This institution has been dealing with 
a particular area of interest. My hon. 
friend, Shri Xavier Arakal, referred to 
the other medical institutions and said 
that he hoped that this would be on 
the line of the All India Institute of 
Medical Sciences etc. I am sure that 
he being a very careful man, who 
tries to analyse the nature of different 
institutions-himself a doctor, not a 
medical doctor, may be a doctor of 
civil laws-must know that today 
t.here are two all-India institutions 
which have been declared as institu-
tions of national importance. One is 
the All India Institute of Medical 
Sciences, to which the hon. friend 
referred to, and the other is the P ost 
Graduate Institute at Chandigarh. Both 
these institutions deal with medical 
education and hospital services, public 
health services and medical research. 
The area that is expected to be covered 
and that is being covered, and we hope 
will be covered, by this centre is 
slightly differ:ent. This institute will. 
therefore, be devoting itself primarily, 
solely, to the development Ol:f a bio-
medical technology and medical specia-
lities and integrated programme of 
education covering technology and 
medical sciences. It is true--my friend 
did not point out-that this Bill alS'o 



Sree ChitTa T.l. for NOVEMBER 17, 1980 MecUcal senne.. 416 

[Shri Ravindra Verma] 
confers on this lnstitute the rights to 
provide facilities for medical services" 
run medical centres, conduct research, 
provide facilities for post-graduate 
education, confer medical degrees etc., 
but this did not constitute the main 
field of operations as has been con-
ceived for this centre which noW will 
become an Institute. My anxiety is, 
and I would like to avail of this oppor-
tunity to Urge upon the GO'terl" 1 ~" • t, 
that every care must be taken to 
ensure that the attention in this parti-
cular Institute is focussed on what it 
Was meant to serve, namely, a field 
which is not covered by the other 
existing all-India Institutes of national 
importance. 

This is an institution, this has been 
an institution of national significance, 
national importance. As you said. Sir, 
the services of the I,nstitution are open 
to all from all over the country, the 
faculty is recruited from all over the 
country, the team of researchers ,vho 
haVe been functioning in the institution 
also come from all over the country 
and the benefits that would accrue 
from the efforts that have been 
C8IlTrid out in this institution will be 
of importance for the whole country 
and will benefit the whole country. 
The argument for declaring this 
institution as an institution of national 
importance is unassailable. The Bill 
aeeks to achieve two objectives; one is 
to invest this Institution with statutory 
body-corporate and the other is to 
declare it as an institution of national 
importance. 1 welcome this Bill and I 
.upport it. 

~ l! W .rq 111fT: (qn:ft) : \ro~ 
lftT~, lJlf ~ ~T~ ~i ~ ~ ~ Q,Cf\ 

~~ ~ ~ if; ij11Ft "feT ~ l{r~ 
~'QT ~ T ~:qr ~~Ttl ~ ~~~: TT I qi: llf+rcr.r .. ..-. 
~~'I~l1~rf~~ 
~ ~ qlfi?l41Jie \if) m ~fJtH~I'1 

-~~ t art{ qa ~ it ~~, ~ 
~t t 

etc. Bin · . 

iR fl" ~ fiIlr IIil tm m ~ 
~ pt fiw\ W ..n ()~(t it fAT fWr 
t m ~ ift'ttf"1'3t it ~ ,,'~ ~~ 
""" _ ill" Aij '*' ,at if-t it I ~ _ 

" 'Mlf",,, '" t a"'f iMlfijfit it ~ 
.m:l't~tifiij .~(l~~ mr~~ f 
~ ~ c€t it 'fI1 (191 T if)1I' ~ ? '" 
flr{=r aA "1Q '''itl «. ~ ~ fiF (f ft 
~ml:1~stfij iPr~' ~~~ 
$fl"t it ~ itFf ~ tiM' ~ ~r t I 
aTtT ~"m-r 11ft' ~ 1 2 it ,,, .. fltec:e 
~~~t~~w~ fm 
~ fiJ, q q ~ ~ ~ t 

It will depend upon framing the rules 
and regulations and that will take 
years. 
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Four membeJs to be non¥nated by 
the Central Government. Why four? 
You must have given 10 members. 
Already, the Director is there. . Then 
two members from Kerala Government 
to be nominated. Then three sci.eLtists 
of whom two shall be medical scien-
tists and one shall be a social sci en -
tist to be nominated by the Central 
Government. Then again three scien-
tists representing engineering and 
technology to be nominated by the 
Central Government Then three re-
presentatives of the medical faculhe .... 
of Indian Unlversities to be nomI-
nated by the Central Government. 
7hen three members of Parlianlent 
win be there When I counted the 
number I found that there will be 22 
or 23 members who wIll assemble 
for a meeting. They will have sittings 
once In Trivandrum and then in 
De1hi. 

25 ; ~ <f.T '3'i c.m- it 0 ~0 ~rc n: I-
~, 

So, this will be the composItIon of the 
Institute. There wlll be three mem-
bers of Parliament of whom two shall 
be elected from among themselve" 
by the members of the House of the 
People and one from among them-
selves by the members of the CouncIl 
of states. 

Why not h,vo c;cientlsts of repute? 
17 hrs. 

AN HON MEMBER: You have 
given the reply yourself. 

SHRI M. C. DAGA: I have g)ven 
the reply myself. 
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2287 LS-15. 

The rules will be framed by the 
bureaucrats; they win decide how 
they will function. 

MR. DEPUTY -SPEAKER: Please 
define 'bureaucrats'. 

SHBI M C. DAGA: Those who used 
to delay matters So that the achieve-
ment of the objective is not ther~ 
That is he bureaucracy due to which 
we are suffering. 
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This is the purpose of the Bill; It 
will be implemented in this way. Let 
us see the rules and regulations. 

~ ~ ~ ~ f1f; m~Cf;lf 
~ ~ \jf~ ,~ ~ ~TCf ~ : 

A Member may resign from hi. 
office by writing under his hand~ 
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[Shri M. C. Dala] 
Why should it not be accepted there 
and then? When a member gives in 
writing that he wants to resign, you 
say: no, wait. Will you compel him to 
serve? They want to accept the resig-
nation at their pleasure. This is the 
law. 

~~~~it~'f{T :qr~:OT 
",i~ ~ ~ Cfi'"{ ~ ~~, J;fJq ~ 
~ fCfi ~'--mq ~~ I ~ (flIT ~-
~~.=f&~m·:t~~~~~CflVIT 
~ ~ ? mtR ~~.~ crft \1fT Jftfa.r 
~,~« CfiT ~m'~~' ~~~ 
~ ~ , 'Sl"Tfu~ ~-~ qqf'i 4' GfTit 
~r I 

Then there will be a governing body. 
One is an Institute and there is a 
Governing Body. Consisting of how 
many members? Not known. "Pro-
vided that the number of persons 
who are not members of the Institute 
shall, not exceed 'one-third of the 
total membership of the Governing 
Body." 

~ 4lqMi' ugr ~ ~ ~ ~ 
~~~ifiT~~~f 

They will not be from the Institute. 

a1mql~~,ft~cf;~~ t 
,~ijf""'tt ~ ~:qr~ ~ fcfi' ~ .rCfr~·r 
emlitmm~~~ 

~ 

Who will be the members of that 
Governing Body? What will be the 
strength of the Governing Body? 
What will be the quorum? Nothing is 
known I do not know the members. . 
They will not be the staff of the 
Institute. I do not know the mem-
bers of the Committee. Then again, 
one of the clauses-there are several 
clauses-clause 17 says: 'Such num-
ber of copies'. If you read the lan-
guage of that clause it says: 

'The Institute shall prepare, in 
such form and and at such time 
every year, as may be prescritied.'. 

These words cas may be prescribed' 
are there in every clause, almost in all 
clauses. 'As may be prescribed means 
what yo are getting is a skeleton. 

J;frtf ~ t:tCfi it~ .. ~ ~~ ~'lfr t I 
~~ ~;r '161 ~ I 

It is a pure skeleton which has been 
given. "The Institute shall prepare in 
such form and at such time every 
year as may be prescribed by rules, 
a budget in respect of the financial 
year next estimated receipts and eX-
penditure and shall forward to the 
Central Government such number of 
copies thereof as may be prescribed." 
Now, you have to prepare the budget 
and how many copies will you give 
to the Government? As may be pres-
cribed. The position I have not under-
stood. "As may be prescribed" you 
have to give to the Central Govern-
ment. . How many copies? 'As the 
Central Government will prescribe.' 
So, what is this legislation? In the 
year 1980 .. this is what they ,say. One 
thing more. They say. it you make 
the rules consult the Central Govern-
ment. And the Central Government 
will make after consulting the insti-
tution. 

~ ;rnr ~ Cf;"{ 'ri- ~ I ~f(!i au ill '1 "'~ ~ c, ... 

~ ~ ~~ ~if"ltt·fl,~~~ 
rn- iil'1IQ.it1 I ~ ~ ~ Cf;~ 
J;(,~ q~ ~ ~ I 

The Institute will consult the Cen-
tral Government and the Central 
Government will consult the Institute. 
You kindly read this clause 31, which 
says: 

"31 (1) The Central Government, 
after consultation with the Institute, 
may, by notification in the Official 
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Gazette, make rules to carry out 
the purposes of this Aet." 

Where you say 'Institute', all the 
scientists, they will frame the rules. 
Then they say, 'No. The Government 
will frame the rules and consult the 
Institute' It is otherwise. You say you 
are setting up a particular body or 
constituting a particular body, auto-
nomous body, they must frame the 
rules and it must be approved by the 
Government. But you say, 'No. The 
Government may make the rules It is 
otherwise. If you read clause 30, it 
says "the Central Government may, 
within a period of three years from 
the commencement of this Act, by 
order published in the Official 
Gazette, make such certain provi-
sjons ... " We are givlng them a period 
of three years! As Soon as the Act is 
passed the Government will take 
three years. 

AN HON. MEMBER: For what? 

SHRI MOOL CHAND DAGA: For 
giving any directions, and for making 
any suggestions. It is three years! 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF SCIENCE 
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH): It 
is within three years. 

SHRI MOOL CHAND DAGA: You 
want three years? 

AN HON. MEMBER: Why not 
three 'months? 

SHRI MOOL CHAND DAGA: It 
saYs three months. Now, I say that 
the consultation with the Institute 
Was not necessary on the first occa-
sion for making the rules. Now the 
rules are framed under Clause 31 and 
Clause 32, these clauses are for regu .. 
lations These are two clauses for 
making rules and regulations. You 
may read it. It is very interesting. 
That is what I submit. I do not want 
to quote certain clauses 

$11q ~ ~F~~'f;w ~~, m ~ 
~ ~~ qr~ ~~i« ty)) ~ ~r 

~ , m-~ «rp ~I=.r ~ 
~GPIl ~( ~ I ~9Tit ~, 
a:m-<tT~ ll~ ~~ ~ ~ ;r(t ~ I 

The President should be an .inde-
pendent person who has the capa-
bilities of administration and not one 
of thOse members. These are my SUg-
gestions. If God helps me, I will mOVe 
my amendments tomorrow. . 

MR. DEPUTY-SPEAKER: You have 
already spoken on your amendments 
also. 

SHRI MOOL CHAND DAGA: I 
will highlight each amendment. 

'l') ~iw~~ {«Ttl "'if (~) :\3ql~~ 
ffil~4J ~ ~ f~ CflT ~ ~;f ~ ft:ro 
~ gm ~ ~~tfct; ~ ~~if~
;=i'rn ~rcml'i ~ Sflti)f1ICflT ~f\fl"', 

f;:J~~ f:r~lRi ~ff ~ m \ifRT ~\t 
'IT ~Tfcf; ~ <1~1~ ~ em- «ro 
~ ett ~ ~ ~ f~ ~lff tTlff 
~ I ~ <ltS<fI~ ~tq ~ ~ ~~I'1 
~ it ~, cnCfl"Of it ~ '«1 f~a ~ 
cf,~~~~~ -.... ~T • 

m-~ ~ ~ ~ '1ror if 
~ tm1 tfrn ~roelf! ~ ~fl"1l~ ..... -
mt~ t, ~ ~ it t, m 
~Cfm: ~ ~ a~ ~qpf \jft f1i 

~Ttr ~ CJiT~, ~ ~f&lur If ~1" 
~ ~ t ~ ~ ti'~«f~ l:r 
~ ij(ifil( em 01fR ~ :q{f~ 
vrr, ~ fir« ~ ~ Sli at~ rtf 
~ ~;r~ ~, ~i qrt it f~« fft~ 
~~m ~ ~.~ Wlf ~r;f 
!liT'm ~ fl t fct; ~cral'f ~ 
aru 3! ~ 32 ~ rro m ~, 
fcf~ ~h: ~ lIT \If) 'tit srm«-t etl" 
fcrf!1 ~T q: ijGf "~\Wf~r q-( \ill 



~3 Sr,e CJlit.,. T.I. to,-

[ .) itdWl~ 11'~ Cflff ] 

m. ~ qq t, • ltf itt 'ff~1' 'U"Ift, 
t f.,~ (1t{t4~"., ~ IfiT Ifi11t 
~ ~'!f;ft t rm fifrtrT ~ 
aT m ~~ ~it~ Cf~ 
~~T, m 'lIt-$f~~,q,q, elM-
zmT ~ SlI;d14dl ~ ~ ~ ~~ I 
m Cfll't ~r ~dlq;ft if{f ~ R" 
~tr 6"q: Cfft GIlO ;r ~ I lJit ~ ~ 
~ q It ~ (1~"'llid I ctft \lTq.:f'f ~ 
qr crnfi ~ $ ~ ~1tS<}11l ~ ett 
~~ itft tr~ iiiT ~ ~ ~I q,: 
f'1 fJf~~ ~ ~ ~mfrq"dT '" miT 'l 
miT 6"q: ctT ij ffllui aT CfiT \lrq;fT W 
~ \;f'RiT ~ I ~q lfu ~~ ~ 
fct; ~ ~ ~ mtr ij- ~oT ;rtf 
~ I {rffifct;' ,1Cfi Cli"U~ lS~ $I faq~ 

ri ~ ~, 7 5 ~ ~ ~i~) 
~ ~, ~ Wtf"{ ~ ~ ~ 
~ " rn CfiT ~ ~, ~ 
~Ttr ~ ~ ~ ~R ~tTT I 
Wtn: 4 ~~ ~ ,:ftm~ ~ 
~l1Jf q~ ~ ~ I 

~ ~ ~ ~, GfelUT \lrof 
it ~ SfCf)R cr.) ttC1l ~~~T ~ ~ 
~rn1f~cf,~ ~ ~(f 

" rt " CflUlIT \iff ~ I 411 ("G Cfl ~ ~ ~-
m;; ~ w.;r ~~~, ~'1 m 
~6"q: ctfr W ~ ~ ~ ~1~ ~ 
~ ~ ~ ~ql'1 '"' ~ ~ my ~ 
~ it m mq ft:7.rr ~m~) Rflf'lrn" 
~~m~~~T~ 
fq;"{ ~ 'Ilffi:q'1i efT mlf ~ , 

~~~~~~'1'h: 
sr19')f~ ~ ftrnr Tt dCfi~Cf,') ~ 

~~mnm cr.r ~ ~ ~ ~ 
~T~, ~ wif ~ ~ ~ 
~ fCfl ~ ~ ~ ~ it Si:qf(1~ 

M.cticll Se;"Ie.i #4-
etc. Bill 

~fiA; Sf"'''' i ~ it tff .it 
~ftA ~ I {ri • ;tt 
ffif\t1 ~ aft 'ff t f ~ ~
~ * ~ &Pr ~ ~ ~ ~, 
~ ~ ~ tt(T ~ fc1l ~)~q,", 1fT 
~~ ~m if ~ ~ qtt 
~ m- ~ rittT f.Jf¥tCflt ,.. 
~ it~~~~~ it ~ .~I¥tl 
~l~~~~~f~m 
~ 1\ifI~ill ~ ~ I ~ fin:it 
it fu-. ft:7.rr ~ ~ fct\ ~ 
it ~~ men, ~ ~ 1f~ 
ctT Ufqfill cit ~, ~ ~ ~ 
~ fCf) q'ffqT~lf $I ijllf~ti1 ctr ~ ~ 
~ "-fA' ft:7.rr ~ ~ m m ~ 
if. tffilm fftqT fcm:rtIr aru ftrrl efiT 
~~ ~T ~ aq iii <: ~ \;ffilT ~, 

~ ~m- etT ~ t I ~ ~ it 
~ m t:fCfi(Wf:ql m \iff ~ ~ m 
f«w( ~it CfiT ~'CT ~Cf."{GT -:;) -= rn ~ \iff ~ ~ I ~ ~w it 31') 
~T4:fem ~lT ~fu1rt t, ~t:1ifiT ~
~fl1'{ ~ ttr ~ ~T ~ ~ I 
~~ m-~ ~zrt ~ ~r ~T ~ 
~, ~ ~itfc!4t ~ CfiT ~ ~ 
~ ~~ q-;;rq ~ ~~ ett 04 f4ft4 , eA 1Tt 
~ f ~ ~ ~ ..nCifi(!#f'@ lTU gJm-
m~ "3"ij"c(i, f'1~1 (1'11 ttT ~ CflTf tlfT~ 

~ fGlfT tflfT ~ I ~ ~m R fif; 
~ ~T ¥i~1~1l ~ Rm if ~ 
~ ~ m-, ~ tT~ f<T~1.iffi ~m--

PROF. P. J. KURIEN (Mavelikara): 
Mr. Deputy-Speaker, Sir, I ('ongl.'atu-
la,te the Government for bringing this 
Bill. As my learned friend, Mr. 
Xavier Arakal, bas pointed out, the 
Government deserves thanks from the 
people of Kerala. At the same time, 
I do not agree with him when be 
saYs that the credit of bringing this 
Bill goes to this Government. I twaS 
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actually introduced in the Rajya 
Sabha in 1979 itself. I feel that this 
Bill should have been brought 
earlier in this House. 

Now, the Institute under t;oruddera.-
tiOn which is going to be elev"ted 10 
a national institute, is functioning as 
a first-rate one in the State of Kerala 
and is doing yeoman service to the 
people of the country as a whole. But 
as I see this Bill, I am afraid that its 
smooth functioning will be,. to a cer-
tain extent, impeded. The reason why 
I feel so is that as you go through the 
Bill, you will see that even 
minor de-cisions will have to he taken 
at Delhi by the bureaucrats. This 
Bi 11, as presented, is taking all the 
privileges and rights of the scientists 
in the Institute and is conferring or 
transferring these rights to the l:ureau_ 
cracy. I think, this is a very baa 
tendency. I request and suggest to 
the Minister not to stick on the tech-
nical reasons but change those clauses 
where bureaucracy is keeping so much 
domination over scientists .and experts. 

I congratulate the Government for 
bringing this Bill under Science and 
Technology and not under Health be-
cause research is more imoprtant. This 
Institute is mainly meant fOr resea!'ch 
in bio-medical scheme and technology. 
But what is the plight of science and 
technology and especially,. research'? 
The nation shoUld give utmOSt im-
portance to tha.t. I would rather point 
out that in OUr country everywhere the 
S<.'ientists, experts and research scho-
lars are not getting the proper deci-
sion-making rights Or they are consi-
dered second-rate and alw:.ty:.;, the 
buxeaucracy takes the decision. We 
cannot afford to continue such a situa-
tion. We have to change the policy 
in regard to science and technology 
as well. Scientists, experts and re-
search scholars should have indepen-
dence and more freedom in this coun-
try_ That will do a lot for the prog-
ress of our country. 

Many of oUr experts in the field of 
medicine and other sciences, \vho are 
genius in their respective fields are 
working ahroa4, Molt Qf our 'scien-

tists are working in foreign countries. 
Since this Bill has been brought for-
ward by the Department of Scien~e 
and Technology, I would requ.est them 
to examine why this is happenmg. We 
should make an effort to bring back 
these scientists to OUr own soil. We 
should first consider why they have 
gone out. Obviously, there are two 
reasons. One may be the- economic 
reason. But the second is the domi-
nation of bureaucracy over ::;cientisis 
in India. This should be changed. 
There should be no politics in this 
matter. We shoUld take very serious-
ly the question of bringing Our scien-
tists back to our country and enable 
them to serve us here, After all, they 
are also national-minded patriotic peo-
ple. They should be encouraged to 
work here. 

Then. what about the plight (\f the 
scientists working in OUr own country? 
Recently. r read in a paper, and I 
haVe got the paper clipping,. stating 
that scient~sts in India are committing 
suicide. Re-cently, it happened in 
Kerala. This is happening only in 
India. It is high time we examine 
why it is happening in our c.ountry. 

My only fe.ar is that when this Bill 
is passed and the Sree Chitra Tirunal 
Institute for Medical Sciences is ele-
vated to the status of a national insti-
tute, those research scholars and scien-
tists working there will lose their 
freedom of decision. If thp.ir right to 
take decisions is taken a wa.y by the 
bureaucrats, then this Bill will not 
serve any purpose, There are a num-
ber of clauses in this Bill under which 
mOre power is given to the bureaucrats 
and the scientists are tried to be 
brought under the bureaucracy. I 
would request the hon. Minister to 
change those clauses. 

So far as the number of members 
is concerned, I would suggest that the 
number of Government officers or 
bureaucrats should be reduced and, at 
the same time,. the number of scien-
tists and experts in the research field 
should be increased. There is no need 
to reduce the total number, because 
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there are many matters to be delibe-
rated at length. I do not 'llso a.gree 
with the view that the strength of the 
Members of Parliament should be 
reduced.. It is ndt necessary, because, 
after al1, they represent the l,=ople. 
But the strength of the bureLlUl'l'Ucy 
should deflnite~y be reduced. 

I would request the Minister to 
examine mY suggestions and make 
necessary changes in the clauses so 
that the autonomous character of the 
Institute is maintained. If this Bill is 
passed in its present form, the Insti-
tute wOuld be reduced to the standard 
of a Government hospital or Govel n-
ment institution. I am not b13ming 
Government institutions; they have 
their ()Wn merits,. but independent re-
sear~h cannot be done \vith govern-
ment:tl control. You cannot ask a 
scientist to conduct research in a par-
ticu1ar way. That is not possible. So, 
this Institute should be really auto-
n01110US. 

So, while congratulating a,nd thank-
ing the Government for theIr good 
intc 1tion in bringing this Blll, I \\ ould 
all the same request them to modiJ~Y 
it S.~) that the Institute will be auiono-
mO~JS in its working. Only finallCl~.ll 

sar ction should be taken from here. 
The Bill should be modified if1 that 
litht. 

SHRI K. A. RAJAN (Trichur): Mr. 
Deputy-Spea.ker, Sir, firSt of a11 I 
v. ould say that I welcome this BIll. 
'1 he Government of Kerala and the 
pl~ople of Kerala had been waiting for 
this enactment, but unfortunately, 
even though it Was brought in 19'79, 
because of various reasons it could not 
be enacted. This institution earlier 
known as 'Sree Chitra Tirunal Medical 
Centre Society fOr Advanced Studies 
iJ\ Specialities' was registered under 
the Charitable Societies Act of 1973. 
From the Objects and Reasons of this 
Bill it is clear that this Medical Cen-
tre was sponsored by the Department 
of Science and Technology of KeraJa. 
Amon, all these institutions, Sree 
Chitra 'nrunal Medical Centre hu 

established particularly a good recol d 
by organising a hospital for ~dvanc€d 
specialities and making them readily 
available for the wC:lker sections. So, 
while considering and just sponsoring 
this enactment the Government of 
Kerala was ve~ particular that th is 
institution should not be an institution 
confined to a small State because of 
its broad aspects of developraent be-
cauSe it is not only an ordinary hospi-
tal, but it is a research-oriented Center 
which would serve the common people 
and it could also impart advanced 
medical studies. That was why the 
Government of Kerala is claIllOUrlng 
for this enactment. 

Sir, I would like to share the 
anxiety expressed by my colleagues 
in Cnis debate on the very functioning 
of this autonomous body. My col-
leagues have already expressed from 
their experience that such autono-
mous bodies could not function pro-
perly, they cannot take proper deci-
sions and give proper directives 
because of the bureaucratic set up 
WhICh rules over such autononl0US 
bodies. So, the panacea for all the,e 
things lies in framing the rules and 
regulations. Particular attention 
should be given to see that this is a 
body of scientists and te-chnologi~ts. 

And these scientists and te<:hnologists 
are allergic to such sort of bureau-
cratic hand1ing of such an institution. 
So, this body should have enough 
autonomy in its functioning. That is 
one point wniCh I would like to stress 
in regard to this Bill. 

Regarding the composition and th6 
number of members represented on 
this body, as it is, it comes to 23, as 
I understand. Now, I do not mind 
having 23 members in that body be-
cause it repre-$ents a scientific and' 
technological institution which has to 
do research and which has to usa 
various competent people in ~e field. 
But here, the representation given 
under clause 5(e) is: 

"Two members to be nominated 
by the Government of the state o! 
Kerala". ~ 
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Sir, this institution has already got, 
according to the statute, 23 represen-
tatives. My humble submission is 
that more representation shouild be 
given from the Kerala Government 
side for representing on this body. 

Regarding the governing body whicb 
has been proposed under this statute, 
a specific number of members is not 
stipulated. But my humble submis-
sion is that unless you just indicate 
the specific number-as a Governing 
Body it has to perform its duties in 
tirne-it may create more difficulties. 

I want to stress one more aspect 
regarding representation on this body. 
In the Governing Body of the earlier 
Institute, Sree Chitra Tirunal Medi-
cal Centre Society, which 'has been 
registered under the Government of 
Kerala Soc~ties Act, representatlon 
among the staff was given. But 1 
see that there is no staff representa-
tIon here. In such institutions of 
~ci~nce and technology, unless you 
give enough representation to those 
\\'ho are really running the sho~r. 

tfoE?re ,vill be lot of dIfficulties In 
cn rrying On the normal activities of 
th~ institution. So, the requisite re .. 
Pl pc:;entation should be there. 

So far as the other clause relating 
to t he protection of the rights of those 
\\'h0 are already employed in the 
inl:\titution is concerned,! am glad 
that it protects t'heir rights in regard 
to transfer of service of the existing 
f:lmployee~, etc Section 28 deals with 
it 

I woula like to emphasise again the 
functioning of this body. Reallv this 
bod v has to function On an Ali India 
basis. It has a vast scope of deve-
lopment. It should function as a body 
of an All India character It should 
~ a te.r to the needs of ~I1. Though 
It IS located in Kerala, it should 
C'Ater to the needs of the whole 
of the country. With advance 
technology in science, it will beneflt 
the whole nation. By bringing this 

enactment wi~n all good intentions, 
the purpose will be served. 

So far as framing of the r}lles and 
regulations is concerned, you have to 
watch carefully. If enough facilities 
are not given for doing the activlties 
properly, I aoubt whether the pur· 
pose will be served. 

With these points I support this Bill 
and I welcome this Bill. 

SHRI A. NEELALOHITHADASAN 
(Trivandrum): I support this Bill be-
caUSe t'nere is a saying-'better late 
than never'. As other hon. Members 
have pointed out, we have been wait-
ing for it for a long time. Anyway 
the Government has shown the kind-
ness by introducing this Bill, though 
late. So, I thank the Government for 
that. 

Shri Arakal has given th_e whole 
credIt to Mrs. Gandhi in his speech as 
regard to this Blll. But I am sorry 
to pOInt out that taking lnto considera-
tion the Importance of the Bill which 
is going to have its own impact on 
the SCIence and technology of our 
nation, Shrimati Gandhi, the Prime 

IVlinlster, who is also incharge of 
Science and Technology Ministry is 
absent herself from this House. She 
Tna~ be having her own engagements 
but even the Minister of state for 
Science and Technology is absent and 
h~ 'nas delegated his powers to some-
body else to introdUCe the Bill. This 
is the importance this Government is 
giving to such an important Bill. 

Shri Arakal has also pointed out 
that Shrimati Gandhi is following the 
foot-steps of Pandit Jawaharlal Nehru 
as regards to scienCe and technology. 
But let me ask one question-after 
Pandit Jawaharlal Nehru what work 
has been done by the successive Gov-
ernments in the field of science and 
technology? It will be a big zero. 

SHRI XAV!ER ARAKAL: You 
were elected because Of ber. 
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SHR! A. NEELALOHITHADASAN: 
I have been elected because of my 
own footings in politics. 1 am not like 
you. 1 do not want to give credit to 
somebody else. 

SHR! K. A. RAJAN: He may come 
over. 

MR. DEPUTY-SPEAKER: Please 
come to the subject proper. 

SHRI A. NEELALOHITHADASAN: 
As some of the members have pointed 
out, this institute started func:tioning 
in 1973 as a centre for Advanced 
Studies in Kerala. At that time, srnri-
mati Indira GandhI was in power as 
the Prime Minister. Even during her 
days, it had emerged as an institute 
of national importance with the 
sacrifice and the dedication of the 
scientists working there. But Shri-
mati Indira Gandhi or her Govern-
ment, during that time, did not take 
any interest in proclaiming it as an 
institute of national importance. 

As you all know, during itj'}e years 
1975-77, that is, during Emergency, 
Shrimati Indira Gandhi was having 
unlimited powers. She did not even 
Use her unlimited powers to proclaim 
this institute as an institute of 
national importance. That is the 
secret of Mr. Arakal's gIVIng credit 
to Shrimati Indira Gandhi 

As Mr. PatH himself has stated in 
his introductory remarks, in 1979 tne 
Government was having a proposal to 
introduce the Bill: the decision to 
proclaim this institute as an institute 
of national importance had been taken 
during the time of the Janata rule 
The Bill had been prepared and pre-
sented to the RajYa Sabha and got 
passed. As the LOk Sabha #flad been 
dissolved. it could not be presented 
before it. The people of Kerala, the 
Government of Kerala and W~, the 
Mem,bers of Parliament from Kerala, 
were expecting that in the first session 
of the newly-formed Lok Sabha itself, 
the Government would bring forward 
ibis Bill. But they have not done it. 
They ba Ie taken eleven months to 

etc. Bill 
prepare the Bill and J)resent it before 
the House, even with all the short-
comings pointed out by some of the 
mem bers of the ruling party itself. 

I want to point out that this institute 
is working as an institute of national 
importance with the sacrifice and the 
dedication of the scientists working 
tIll ere. The unique nature of the 
Institute has given it a national status. 
But in respect Of clause 26 of the Bill 
itself, I fear that the autonomy of 

the lnstitute may be affected. C!ause 
26 reads: 

"If in, or in connection with, the 
exercise of its powers and discharge 
of its functions by the Institute 
11 n r1er this Act. any dispute arises 
between the Institute and the Cen-
tral Government, the decision of 
ttllC Central Government on such 
l1i~pUtC shall be finaL" 

! r-lTTI not against ~iving the Central 
Government thp final authority. But 
normally what is happening is that. 
a~ some Of the members of the ruling 
party itself pointed out. the decision 
of the Central GovE"rnment sometimes 
(l,~pcn.1" on thp notes prepared by 
some S~ction Officer or Under Secre-
ta] y or somebody of that status and, 
geJ1~ra]lv, the decisions are dE"1ayed 
in ttnis respect. 

Similarly, as the proposal to take-
over the institute has been pending 
for one or two years, and because of 
the delay the authorities of the insti-
tute who are now running it have 
been facing so many difficulties. So 
I want to request the Government 
not to allow further delay in fram-
ing rules and procedures and to speed 
up the matter as far as possible. 

The other thing I want to point out 
is that it has been made clear that 
this Institute functions in Kerala, 
particularly in Trivandrum, the capi-
tal of Kerala. And Kerala is a State 
which has been nellected generally 
and Trivandrum in the district in it 
whi('h has been neglected particularly 
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after Independence as regard to 
almost all matters. Even if ,some-
thing owned by the Central Govern-
ment or something of national impor-
tance has been started in Kerala, 
after in the starting or establishment, 
Government does not take much 
interest in their development. For 
example, there is the Vikram Sara-
bhai space Centre in Trivandrum 
which has been started some years 
ago. But, after the starting or estab-
lishment of it no developnlental acti-
vity is carried on it and the proposed 
developmental activities of that area 
have been passed on to some other 
places in other States. That is the 
attitude of the Central Government 
always-whether it is Congress Gov-
ernment, whether it is the Janata 
Government Or ,:vhether it 1S the Lok 
DaJ Government. So I would request 
the Government not to repeat this in 
future, particularly at lea·t as regard 
to this Institute, because this is an 
JnstJtute 'which lS unique In its nature 
There are two other institutes con-
cerned with medical sciences and 
other things. but these Institutes have 
th~ir own functions and this Institute 
i~ intended to have some different 
lI'lioue and important functions. So, 
let the Government give up its parti-
san attitude and give some importance 
to this institute and its deve1opment-
al activities. 

Let me point out another matter 
also connected with it. There is one 
Cancer unit connected with the Medi-
cal College, Trivandrum whiCh is also 
functioning in the compound of this 
Institute, and there i" a proposal 
pending before the Central Govern-
ment to proclaim it as a Regional 
Cancer Institute. Under the provi-
sions of the Act itself this Institute is 
empowered to run hospitals and 
research institutes of various types. 
So. the conversion of the Cancer unit 
into a Regional Cancer Institute can 
alc:o be taken up fOr consideration 
and can also be connected or united 
"lith this so that its activities also 

may get some momentum 'in that 
direction also. 

Let me point out further that at 
least in moments like this the whole 
House, the Government and the" nation 
as a whole should think over the 
importance of science and technology. 
I request the Government cbalk out 
a plan for the over-all development 
of science and technology in Our coun-
try. Let Us have a review regarding 
the fact what happened during the 
days of Pt. Jawabarlal Nehru as 
regard to the development of science 
and technology and after Pt. Jawahar-
lal Nehru, what has happened in this 
field. All these questions should be 
analysed. Let the Government for-
mulate and chalk out a programme 
in this field so that the sorrowful 
situation of our scientists going abroad 
in search of jobs and research 
avenues may be avoided for ever and, 
in our nation itself, within the limits 
of our country itself, they may have 
an opportunity to utilise their own 
abilities and capabilities. This has 
alWayS been happening, particularly 
after the Chinese Aggression of 1962; 
the whole of our economy, the whole 
of our planning, including our annual 
budget, has been depending on foreign 
capital and foreign aid. This situa-
tion, must be got rid 01, and we should 
become self-reliant in all the fields, 
including our annual plan, including 
our Five-Year Plan, and including 
science and technology. Then only 
OUr scientists will get an opportunity 
to USe their services for the better-
me"lt of OUr nations. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri) : Mr. Deputy-Speaker, 
Sir, I thank you very much for giv-
ing me this opportunity to express 
my views on this important Bill. I 
rise to support this Bill. There can-
not be two opinions that institutions 
of technical and scientific education 
should be declared as institutions of 
national importance. The intention 
of the Government can very well be 
appreciated. But I am sorry that, 
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after Coin, through ~he . Cl~uses at 
this Bill, I find that this BIll IS clum-
sily worded, badly drafted, aDd .there 
are many loopholes in this partIcular 
Bill. 

To start with, may I invite the 
attention of the hone Minister to the 
fact that Parliament gets the jurisdic-
tion and we have the competence to 
le~late on a measure of this type, 
provided we come withi~ the four 
comers of 'item 64 of LIst I of the 
Seventh Schedule, read with article 
246 of the Constitution. Of course, I 
am making this submission only from 
the view point that some persons, 
interested in seeing that this Bill or 
Act does not get through well, may 
seek to stall this particulB:_r measure 
by going to courts. Item 64 of List I 
of Seventh Schedule mentions: 

"Institutions for scienhfic or tech-
nical education". 

I may invite the attention of the hon. 
Minister to the fact that neither In 
the Statement of Objects and Reasons, 
nor in the clauses, nor in his speech, 
has it been stated tbat thIS partIcular 
Institute regarding which you are 
legislating is an Institute the obJects 
of which are thOse mentioned in Item 
64 of List I of Seventh Schedule For 
example, if you refer to the state-
ment of Objects and Reasons, you will 
find that it is stated that this institu-
tion "was set up as an autonomous 
body in 1974 under the Travancore-
Cochin Literary Societies and Charit-
able Societies Registration Act, 1955". 
If yOU see ClaUse 2 whiCh declares 
this as an institution of national 
importance, you have only mention-
ed: 

''Whereas the objects of the Sree 
Chitra Tirunal Medical Centre 
Society for Advanced Studies in 
SpeciaUtles. Trivandrum, ..... !'. 

So is the wording in Clause 3 as well 
8S in Clause 4. Nowhere have you 
described it, including even in you_: 
speech, that this is an instituti?D for 
scientific or technical educatIon. I 
am purposely making a mention of 
this because there is a ruling of a 
High Court which says that, if, on the 
face of a Bill, the ingredients of this 
particular cIa use-item 64 of List I 
of Seventh Schedule-read with arti-
cle 246 of the Constitution are not to 
be seen, then the competen~ of Par-
liament to legislate on this particular 
type of measure can be challenged in 
a court and a stay can be obtained. 
Thus, our intentions can be frustrated 
and the measure stalled. I hope you 
have examined this particular Bill 
from this angle. If not, I would 
request you to consider this particu-
lar aspect, so that, after the passing 
of this BIll, this Act is not stalled. 

I entirely agree with the view3 
expresed by l\lr Daga May I a~k 

the hon. Mlnister as to why, as is 
mentioned In Clause 5, out of 22 
Members of this Council, 17 Members 
C1Te to be nominated by the Centre 

The second question which I would 
like to pO'ie is: when the institution 
is in Kerala, how is that you are 
giving representation of only three 
members out of twenty-two? All tre 
others are coming from other parts 
of the country. I may also invite the 
attention of the hon. Minister to 
clauses (d) and (e). When you are 
giving representation to the Ministry 
of Planning as far ac:; the State Gov-
ernment is concerned, why are you 
not giving representation to the 
Planning Ministry as far as the Cen-
tral Government is concern~d? Yf'U 
are giving representation to the Edu-
cation and Finance Ministries under 
the Central Government but you ale 
not giving that representation as far 
as Kerala state is concerned. 

If you read clauses (d) and (e) 
this position is very clear. I therefore 
request yoU to give that august House 
the clarification as to Why you have 
exclUded the Planning Ministry trom 
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being represented in thu particular 
Council, ExpJanati~n is absolutely 

necessary becauSe Planning is one of 
the important Ministries in this P8l'ti-
cular sector. Then I would like to 
know as to what exactly yOU mean by 
social scientists. I can understand 
the word I scientist'. Is the some-
thing like a social worker? You have 
mentioned in clause 5(f) that of the 
three scientists, two shall be medical 
scientists and one shall he a social 
scientist. So, it is necessary tor us 
to know what exactly you mean by 
SOCial scientist. Is there any person 
before your eyes out ot 22 ~mbers? 
This is what Mr. Daga says. If you 
read clause 10 sub-clause (5) there 
is a very interesting legal position. 
You say that: 

"Subject to such control ana res-
trictions as may be prescribed by 
rules, the Institute may constitute 
as many Standing Committees and 
as many ad hOc CommIttee . " ' 

Wha t is this? You have a Council: 
YOu have a Governing Body: you 
have many Standing Committees and 
you have many ad hoc CornIlllU('('::o. 
The next claUSe that follows says 
that the meetings shall be held in 
Delhi. All those persons coming to 
Delhi will be getting their allow-
ances. Mr. Daia referred to thE:' 
Governing Body 'whOse Inembers will 
be getting Rs. 25,000 as allowances. 
If yOU consider the allowances oI this 
particular body it will be running to 
lakhs. You saY that you are going 
to spend RS. 75 lakhs over the entire 
institution. I would request the hone 
Minister to give us an explanation as 
to what exactly you mean when you 
say that there shall be as many 
standing committees and as many 
ad hoc committees'. What is the 
total number of those committees 
which will be looking after this parti-
cular institution. I hOPe that that 
will be less than hundred. I ex-
pect the hOD. Minister to tell us right 
now as to what is the exact number 
01. the committees. Then, you have 
also mentioned in clause (7) that 
'there shall be a President in the 

Institute who shall be nominated by 
the Central Government from among 
the members other than the Director". 
This is an institution igr glvmg 
technical and scientific training. Do 
you wish that a Member of Parliament 
should be the Chairman of this insti-
tution? There yoU have only exempt-
ed the director. You give power 
under this Act that the Vi~e
Chancellor who is a non-technical 
man and who does not know anything 
of Science and Members of Parlia ... 
ment who may not be knowing any-
thing about Science and Technology 
can be appointed as the Chairman. I 
request you to re-consider this 
particular posi tion. As far as such 
institutions are concerned, the techni-
cal heads should lead the team ot 
scientists, social scientists and other 
persons. 

I may also invite your attention to. 
one mOre important point. You have 
said that as far as funds are con-
cerned, under clause 13 (i), this insti .. 
tution shall have the right to receive 
grants from Governments, donations-
etc. from the individuals. Are you 
going to give the permission to this 
institution to accept capitation fees 

because you are going to give post-
graduation training? We are seeing 
what is happening in this 
country. Because capitation fee pro-
vision has been made, many meri-
torious students are not getting ad-
missions in the medical colleges. Now 
we are dealing with post-graduation 
in science and technology. So, under 
claUSe 13(1), I respectfully submit 
that exception may be made that this 
institute shall not be allowed to col-
lect the capitation feeS. 

Then, a reference was made by my 
hon. friend who spoke before me with 
reference to claUse 16. That is, in 
case O'f disputes between the Insti-
tute and Government, the decision 
shall be given by the Central Gov-
ernment. And that decision shall be 
final. Thank God they have not used 
the word also 'conclusion' I bave 
nothing against the Central Govern-
ment; I have no Il"Ud,e a,ain.st the 
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Central Government . But, when the 
Central Government is one of the 
parties to the dispute, how is it that 
by law you are giving the authority 
to one of the parties to the dispute 
of giving the decision as final and 
conclusion. This is all agnotnst all 
canons of fundamental principles. I 
hope Shri Shivaraj ji will agree with 
the submissions that I am making. 
This is against the principles of natu-
ra 1 j u.stice. 

Sir, the expressions made by l'vlr. 
Daga and others that the rule making 
power has been given to the bureau-
cracy is not correct. I feel it is not 
left to the bureaucracy. That right 
is gIven to Parliament because the 
rules and the bye-laws come to 
Parliament. But my submission is 
that if this power is given to Parlia-
ment of making rules and regulations 
than power to make amendments to 
rules and regulations has also to be 
given to the Parliament othery.. ise 
this is meaningless. So it will be 
necessary to include' the words: 
14Every rule or every amendment 
made to the subsequent rules ~hall 
be laid be:fore Parliament." 

I therefore, request that consider-
ing the submissions which I have 
made and the pOints that I have made 
kindly consider whether re-drafting 

of the Bill is neceSsary so that no 
person can get an opportunity to go 
to th~ court and get this partkular 
Hill stalled. 

l1:R DEPUTY-SPEAKER· NoVv', 
the Minister will reply.. . 

SHRI SHIVRA.J V. PAT!!.: Sir, 
there are certain points raised by the 
hon'ble Member and it would be 
difficult to reply to all the points 
separately. So, I am trying to meet 
the points made here together. 

Sir, at the very outset I thank all 
the members fOr having participated 
in this debate. Almost all the mem-
bera Mve welcomed the Bill and to 
~t exteQt my job is lightened. 

Sir, one of the point made was 
about composition of the institution. 

MR. DEPUTY-SPEAKER: Mr. 
Patil, bow much time will you take? 

SHRI SHIVRAJ V. PATIL: Five to 
seven minutes, Sir. 

THE MINISTER OF PARLIAMEN .. 
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): Sir, I suggest that 
thp HouSe may he extended by few 
minutes SO that the Bill 1S passed. 

MR. DEPUTY-SPEAKER: This is 
a non-controversial Bill. I hoPe the 
hon'ble Members agree to sit a lew 
minutes more beyond six O'clock so 
that the Bill is passed. 

SOME HON. 
(Interruptions). 

MEMBERS: Yes 

MR. DEPUTY-SPEAKER: It is a 
non-controversial Bill. As a 111aUel' 
of fact every member has congratu-
lated the government for this Bill. 
We can complete It. 

18 hra. 

SHRI SHIVRAJ V. PATIL: Even 
the compositlon is very clear from a 
reading of the ClaUSe of the Bill. If 
one reads claUSe 5 ~ry carefully, one 
W\1u]d see this. One can come to the 
COnClu.,lon that among the members 
who \vould b~ constltuting this Insti-
tute scientists would be more in , 
nurrlher Vice-Chancellor is given 
the representation. The Director 
General of Health Services is there 
The representatives o'f tbe Ministries 
in the Cent! a1 Government are given 
their representation there. Science, 
Technolnqy Healt~1, Financ€' Hnd I:nur'n-
tion are represented there. In Clau~e :1 
you will see that the state Governn1ent 
is also represented Planning, Science, 
Technology and Health are represent-
ed. While answering this point I may 
bring to the notice of the honourable 
House that in Kerala, Science and 
Technology comes under Planning. 
It is not necessary to include Science 
and Technology here a19O. The com-
position is therefore SUCh as to see 
that this Institute carries on the edu-
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edemaI aedvttlei arid research acti-
vities and other kinds cd activities 
whith will help' the country to be 
se1f ... suftieient aDd self-reliant. So, I 
tlriftlt, Sir, there cannot be any valid 
objection to the composition which- is 
vital, which has been provided in the 
Bill. 

The second objection is one relat-
ing to the rules and regulations. 
With rapt attention I heard the speech 
delivered by Mr. Daga. I thought he 
was speaking more about delegated 
legislation. Many other hone Mem-
~rs in the Hcuse have taken that 
point and they have said that there 
are many rules and regulations to be 
framed by the Central Government, 
the number of such rules and regu-
lations i~ quite big and so on. Now. 
Sir, if one reads Clause 31 and 32 of 
the Bill. it would become very clear 
that these r~les relate to the day-to-
day activitiell 101. this Inslitute. It 
would be difficult for Us to 'frame laws 
relating to all the day-fo-day activi-
ties and every little thing. In the 
complicated society in which we are 
living. all laws are not made in the 
Legis latures. but the rule-making 
power is delegated to the Govern-
ment. There is a safeguard which is 
provided here. As has been pointed 
out by Mr. Parulekar. claus!:' 33 is 
very specific. Clause 33 provides that 
\l/hen any such rule Or regulation is 
mad~ it shall be brought before both 
Hou~~s of Parliament. It safeguards 
the power which is available to Par-
liampnt in this regard and therefore 
there is no difficulty in allowing the 
Central Government to make rules 
and regulations and there is not going 
to be any bureaucracy visible in that 
respect. 

And the third point which was made 
Wa:! about the Scientists. It was said 
that the Central Government should 
take certain steps to see that sci~n
tiRts do not go out of India but that 
they remain here and work and hl?lp 
our own rountry. It gives me m-eat 
pleasure to announce in this House 
here that the Director of this Insti-
tute has come from the United States 
of America and he would be working 

over there. This Institute proy~ 
o~pbrhmitr fm researcli and educa-
tlOll. 

SHRI A NEELALOHITHADASAN: 
He is a citizen of Kerala, in India. 

SHRI SHIVRAJ V. PATIL: This 
Institute helps in ~tting scientists 
frOm outside this country. And the 
fourth point raised in the HouSe is 
about the autonomy of the Institute. 
We have given this power to the Cen-
tral Government to make rules and 
regulations. The rutes and regula-
tions would be such as will see that 
this autonomy Of the Institution is 
well-protected. ThOSe rules and 
regulations will come before this 
House as "veIl as the Upper House 
also ano from that it would be clearly 
visible whether this autonomy is pro-
tected Or not. It was said that the 
Government would take years to 
frame the rules and to bring them 
before the House. That is not the 
position. The draft rules are already 
available and immediately this Bill 
is passed, the draft rules will come 
before this House as also before tl;p 
other House. Let Us not have any 
apprehensions on that court also. 

Shri Parulekar, the hon. Memb'er, 
raised so many legal points in this 
House. I think, he is not very se-
rious on the points which he has made 
because he knows that all the care 
and precaution has been taken to see 
that this Bill does not become ultra 
vires of the Constitution. If he reads 
the entire Bill, he will come to the 
conclUSion that the Institute will 
carryon the aC'tivities of education 
and research. That kind of an Insti-
tute can always be declared a~ an 
Institute of national importance. That 
is alrE'ady there. Let us not have any 
apprehension on that count. 

Then the question was rai"ed as t,) 
why the plannine; was not mentioned 
and th,., definition of the social :cien-
tists etc. Now, it is not necessary 
for me to give that. That definition 
is already known to us . . . (Inter-
1'uptions). A social scientist is a per-
son who is studying as to how the 
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activities are carried On in the society. 
A person who is dealing with the 
plan ... 

MR. DEPUTY-SPEAKER: Man 
himself is a socio-political product. 

SHRI SHIVRAJ V. PATIL: We do 
not have a dichotomy between the 
physica 1 scientists and the social 
:scientists. 

PROF. P. J. KURIEN: According 
to you anybody can be sent there. 
That is a very broad defihition. This 
should be restrictive. 

SIJRI SHIVRAJ V. PATIL: In 
()rder to unite the physical scientists 
and the social sCientists, this precau-
tion is taken. r would Say that no-
bOdy should have any objection to 
this kind of provision in the Act. 
Science by itself bas done lot many 
things 'for us, but scien~ is creating 
some difficulties also. In order to see 
that science does oot create difficul-
ties if We take the social system that 
is available and there are other im-
portant aspects also, and combine 
the two things, scienCe will be more 
helpful and effective and with that 
view, the social scientists is includ-
ed. I think, Shri Parulekar does not 
-require any information Or any defi-
nition from me as to this term. 

Then, the hon. Memoer asked about 
the number of committees to be torm-
ed. Well, We have the governing 
bOdy, we have the composition of the 
Institute and other committ~es. He 
wants that the number should be 
given here and now, When the rules 
come, these would come before the 
House and We can debate that, 
but it would not be possible to give 
everything in the Bill. We want to 
gi \Ie Inore autonomy to the Institute. 
w~ want to see that it is an institute 
Vl hich \\·orks, we want to see that it 
has more room for activity and if that 
is our objective, it would be difficult 
to ~chieve that objective bv providing 
everything in the law itself. It is 

etc. Bill 
exactly for this reason that the- deJe .. 
gated legislation is allQwed and it is 
exactly for this reaSOn that it is not 
nlentioned in the Bill and it would be 
mentioned in the rules. I hope I have 
tried to meet all the salient and im-
p')rtant points. 

AN HON. MEMBER: What about 
the capitation fee? 

SHRI SHIVRAJ V. PATIL: Well, 
do y()U know what is the policy 
ot the Government? What you 
have expre~sed vourself in this 
House would certainly be taken intc, 
a{.('ount by the Government. It is not 
necessary for me to say anythin~ 

more on this point and it is not neCt:'5-
sa!'y for me to speak more on the 
points which are raised here. The 
policy of the Government is not to 
support these Institutes which take 
capitation fees or something of that 
klnd. This is an Institute which is 
ru~ with the financial assistance of 
the Central Government and the ques-
ticn of taking capitation fees does not 
a1 ise and you must not have any 
apprehensions on that count. Thank 
you. II • 

MR. DEPUTY -SPEAKER: I shall 
no\v put the motion for consideration 
tf) the vote of the House .. The ques-
tion is: 

"That the Bill to declare the Sree 
Chitra Tirunal Medical Centre 
Society for Advanced Studies in 
Specialities, Trivandrum, in the 
State of Kerala, to be an institution 
of national importance and to pro-
vide for its incorporation and mat-
ters connected therewith, be taken 
lnto consideration." 

The motion was adopted. 

MR. DEPUTY.SPEAKER: Now, we 
vllll take up clause by clause conside-
TCltion of the Bin. There are no 
amendments to clauses 2 to 4. The 
question is: 

"That clauses 2 to 4 stand part of 
the Bill." 

The motion was adopted. 
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Cl(luses 2 to 4 were added to the Bill. 
Clauses 4 to 33 were added to the Bill. 
Clause 1, the Enacting Formula and 

the Title were added to the BilL. 

SHRI SHIVRAJ V. PATIL: I beg 
to move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER: The 
queition is: 

"That the Bill be passed." 

TIle 111otion was adopted. 

GMGPIND- L- uz87- 26-12-8(.-- 98u 

BUSINESS ADVISORY COMMITTEE 
EIGHTH REPOR'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
T.ARY AFFAIRS (SHRI p. VENKA-
TASUBBAIAH) : Sir, I beg to pre-
sent the Eighth Report of the Busi-
ness Advisory Committee .. 

MR. DEPUTY-SPEAKER: The 
House stands adjourned to meet to-
morrow at 11 A.M. 

18.17 hril. 

The Lok Sabha then ad;ourned till 
Elel,en of the ClOCk on Tuesday, 
November 18, 1980/Kartika 27, 1902 

(Sakd) . 


